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BEFORE SHRI S BALAKRISHNAN, HON’BLE ACCOUNTANT MEMBER
&
SHRI SANDEEP SINGH KARHAIL, HON’BLE JUDICIAL MEMBER
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(ﬁﬂfTUT gu/ Assessment Year:2017-18)

Ramu Musunuri v. | Income Tax Officer

Rangapuram Lingapalem Mandal 23-B-4-6/4

West Godavari - 534462 Income Tax Office

KKS Towers, R.R.Pet

[PAN: BKTPM5748E] Eluru — 534002

(\?rl'd:l?IT?ﬁ/ Appellant) (Ilﬂ?ﬁl Respondent)
PHRGIAT DT UlAfAT / Assessee Represented by : | Shri ASRSS Siva Prasad, CA
oRd &1 UldfATed / Department Represented by | Dr. Aparna Villuri, Sr. AR
gaTs 9T 84 &1 fafd/ Date of Conclusion of Hearing | : | 17.09.2025
Y0 &1 dR1&/Date of Pronouncement :119.09.2025

TS /ORDER

PER SANDEEP SINGH KARHAI, JUDICIAL MEMBER:

1. The present appeal was e-filed by the assessee on 31.10.2022. From the
perusal of the record, we find that the Registry of the Tribunal, vide notice dated
06.11.2024, notified certain defects in filing the present appeal. We find that,
apart from filing Form No. 36 and the ground of appeal, no other
documents/orders, as prescribed under the ITAT Rules, 1963, are annexed with
this appeal. Further, from the perusal of the Form No. — 36 filed by the assessee,

we find that the date of service of communication of the impugned order is
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22.08.2024, and the assessee filed the appeal on 31.10.2024. Thus, it appears to
have been filed beyond the prescribed limitation period. However, the assessee
has not filed any application seeking condonation of the delay. Furthermore, the
assessee has also not filed the challan, which evidences the payment of appeal
filing fees, before the Tribunal. Therefore, in sum and substance, it is evident that
the assessee neither took any steps to cure the defects as notified by the Registry
nor filed any application seeking condonation of the apparent delay in filing the

present appeal.

2. From the perusal of the record, we further find that this appeal was listed
for hearing on 10 occasions previously; despite this fact, the assessee did not take
any steps to cure the aforesaid defects. Therefore, we are of the considered view
that the present appeal in the present form is defective and, therefore, is liable to

be dismissed. We order accordingly.

3. In the result, the appeal by the assessee is dismissed.

Order pronounced in the open court on 19" September, 2025.

Sd/- ~Sd/-
(TH STATP W) (wdiu Rz Hga)
(S. BALAKRISHNAN) (SANDEEP SINGH KARHAIL)
QT &= /ACCOUNTANT MEMBER TR® "e/JUDICIAL MEMBER

Dated :19.09.2025
Giridhar, Sr.PS
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